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JT CfrENT 

K.P.ACH?RYA,V.C. 	In this application under section 19 of the 

Adxnriistrative Tribunals Act,1985, the petitioner rays 

to direct the Opposite Parties to trat the petitioner 

as a permanent employee in the post of Extra Deoarrmental 

Delivery Aent of R.Dholarnara Branch Post Office within 

the Nàyagarh Sub Division and to direct the Opposite 

parties not to give appointment to Smt. Santilata Sahoo 

in place of the present petitior. 

Shortly stated the case of the petitioner is 

that he was functioning as Extra Departmental Delivery 

Acient of R.Dholarnara Branch Post Office on temorary 
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basis.On 2.10.1989,Rama Chandra Sahoo who was the 

Extra 3eartmental Diivery Aqent of the said post 

office expired and to fillup the post on permanent 

basis an advetisement was published calling for 

applications to fillup the posts of Extra Dpartmental 

Delivery Agent nd Extra Departmental Mail Carrier 

The petitioner made an application for the post of 

Extra Departmental Delivery agent. T e petitioner was 

selected. No ap:ointment order having been issued 

in f - our ofthe titioner, this application has been 

filed wit the aforesaidayer. 

In the.r counter the Opposite Parties mai::tained 

tiat the Postal Authorities had to comply with the 

directions given by tte Bench in Original Application 

No.209 of 1990 diosed of on 24th March, 1992 therein 

it was directed to give an appointment to Smt. Santilata 

Sahoo.Accordingly Smt. Sahoo has been appointed.TherefOre, 
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in such circumstances, the etitioner coild rvt be aPpointed 

to s uch post. 

4. 	We have heard Mr. P.K.Nayak learned counsel for 

thetitjoner and Mr. Ahok Mishra lerned Senior St. 

Counsel (Central) .Here is a very unfortunate case where 

the petitioner has been deprived of a service because of 

the judicial pronouncement in another case giving a 

direction for appoint-nent of Smt. Sahoo on apassionate 

cTround. We cannot go back upon the direction given in 

the said judnent but in M.A. No. 49 of 1993 the tetitjoner 

has stated that there are vacancies in Badasilinga, 

Bahucraon and Madhpur Post Offices. Petitloer prays for 

a direction for appointment as Extra Departmental Delivery 

Acent in any such post offices.We are not aware as to 

whether actually there is vacancy or not.Since the MA 

has been filed today rightly it was not possible on the 

part of the learned Standing Couris 1 to take instructions. 

However, we would direct that in case there is vacancy 

of the post of Extra Departmental Delivery Agent or 

kxtra Departmental Mail Carrier in any of these post of fices1 

if no direction has been given on orior occasion for 

appointment of any person i1 respect of those posts,we 

wonid stronc!ly na cornmend the casg of the oetitioner 

with a direction br consideration of-'the case of the 

petitioner for appointment in any 	such posts. 

5. 	Thus, the application is accordingly disposed of 

leaving the parties to be:r their own costs.
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